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ReG Doc1ant (s) 

drocate for the ppieoan 	 k I  

Adiradate for the 

-- T 	 -' "-- 	 - 	_____________________ 
Noces of the Registry 	Dafte 	Order of the Tribunal 

28.6.02 	 Heard learned counsel for the 
- 	

- 	 parties. 

Issue notice on the resoondnts 

to show cause as to why the appi ica-

tion shall not be admitted. Returnabi 

14 weks. List on 9,8.02 for Mrtiissioi, 
4-7 

	

- 	
vice-Chairman 

HL 	 im 

9.9.32 	 Heard Mr. 8.Malakar, learned 

	

- 	c;ousel for the applicant and also Mr. 

3e-c-W'VL- 	 A.Oeb Roy, learndSr. CCSSIC• For tt 

respondents. 
\ 	 - 
mJ4i- 	 The application is admitted. 

Icall For the record8. 

List on 13.9.2002 For orders, 

- H 

mb 	 mber 
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O.A. No.205 of 2002 
I 

i 	 - 

C 13 • 9.02 Writt en statement 	ia s 	en 

LRf filed. The cas 	may now be iiste 	for 
- 

\\u_  '- 	 I 
hearinç 	on 11.10.02. 

., .. . The--applicant may 	'k 	rejoin 
4r if any within two weeks. 

im ViceCaj 

11.10.02 On the prayer of learned 
counsel for the parties case is 

adjourned to 29.11.02 for hearing.. 

I .- 

im 

............ . 	. 	29.11.2002 . 	Heard counsel for the parties. 
(47 udent delivered in open Court, kept 

/ .. 	 ..- 	 . 	 . 
xn separate sheets. 

, The application is disposed of in 
terms of the order, NO order as to costs. 

Vice-Chairman 
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i. 
SrNiranjan Mali 	 PPLICNT(S) 

Sri B. Malaskar 	 WVOCAT FOR TA PPIC.iZI 

-Vn.RUS_ 

Union of India & Ors. 	 3PONL.NT($) 

Sri A.Deb Roy, Sr.C.G.S.0 	 iJVuCT FL) ThJ 
SPONiJxNT(.S) 

ThL 	 MRJUSTICE D.N.CHOPWDHURY, VICE CHIRM?N 

Th HON'±3L 

i. 	Whether reporters of local papers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

t4hether the judgment is to be circulated to the other 

Benches 

Judgment delivered by I-Ion'ble 	Vice-Chairman 

H 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 205 of 2002. 

Date of Order : This the 29th Day of November, 202. 

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman. 

Sri Niranjan Malakar, 
Casual Mazdoor, 
Central Tele9raph Office, 
Panbazar, Guwahati. 	 ...Applicant 

By Advocate Sri B.Malakar. 

- Versus -, 

Union of India, 
represented by the Chief General Manager, 
Telecom, Assam Circle, 
S.R.Bora Lane, Ulubari, 
Guwahati-7. 

The General Manager (Telecom) 
Kamrup, Ulubari, 
Guwahati-7. 	 . . .Respondents 

By Advocate Sri A.Deb Roy,Sr.C.G.S.C. 

ORDER 

CHOWDHURY J.(V.C) 

The issue relates to conferment of temporary 

status. From the pleadings it is apparent that the 

applicant alongwith 21 others by order dated. 30.9.97 were 

retrenched with effect from 30.9.97. The retrenched 

employees made applications before the Tribunal for 

remedial measure. The employees Union also made similar 

applications before the Tribunal. The present applicant 

was one of the party in O.A.145/98. By order dated 

20.8.98 the Tribunal ordered not to disengage the 

contd. . 2 
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applicants and allowed them to continue to work. Those 

persons were finally re-engaged. on the strength of 

communication dated 29.10.98 issued by the competent 

authority. There is no dispute that the applicant was 

also engaged on 18.11.98. Pursuant to the order of the 

Tribunal the respondents au.thority constituted a 

committee to scrutinise the cases in consultation with 

the records. 

2. 	In the written statement the respondents 

mentioned that a verification committee verified the 

matter and did not recommend engagement of the applicant 

and also . for grant of temporary status. As indicated 

earlier the materials made available clearly disclosed 

that the applicant who worked earlier was re-engaged. The 

respondents in its written statement, however stated that 

the 13 months gap from 1.10.97 to 17.11.98 was a break in 

service. Admittedly the applicants were retrenched by the 

authority and the Tribunal directed not to disengage even 

if they were disengaged finally they were engaged. in 

view of the legal complication. , T[here fore the said 

retrenchment cannot be treated as break in service in 

computing the period, of engagement. Even the materials 

referred by the verification committee did not indicate 

that applicants d 1d not work during the period under 

I ,  consideration. Only it was mentioned that payment 

particulars were not traceable. For the default of the 

authority the applicant cannot he penalised. 

contd..3 
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3. 	Upon hearig Mr B.Malakar, learned counsel for the 

applicant and Mr A. .Deb Roy, learned Sr.C.G.S.0 and 

considering all the aspects of the matter I am of the 

view that ends of justice will be met if a direction is 

issued on the respondents to look into matter for 

considering the case of conferment of temporary status. 

This order, is passed keeping in mind the persons 

similarly situated already granted temporary. status. 

The application is accordingly disposed.of. There 

shall, however, be no order as to costs. 

D.N.CHOWDHURY 
VICE CHTkIRMkN 

pg 
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GUWAFIATI BENCH : GUWAHATI. 
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ORIGI NL APLICAT ION NO. 

Sri Niranjan Malakar 	... Applicant. 
-vs- 

Union of India & Cr5. 	 ... Respondents. 

I N D E X 

• Si No. 	X 	Particulars 	 X 	Page 

H 1. Application u/s 19 of 	 1 to 14 

2 CAT Act, 1985. 
Verification 	 15 

 Annexure-A 

 Annex: re -B 

 Annexure-C 	
. 

 Annexure-D 	 1'9 

H  Anriexure-Di 

80 Annexure-D2 

94 - Annexure-EX 
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IN THE CENTRAL ALMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH : GUWAHAT I. 

- 	 * 	 Application underSection 19 of the 

- 	

/ 	 Central Administrative Tribunal Act, 

1985. 

Date of filing:  

Registration No. 0 -A 

* - 	 - 

- 

--C- 
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3 . 

1. PARTICULARS OF THE APPLICANT. 

1) Name: Sri Niranjan Malaka. 

Father's name S 

Designation and: Casual Mazdoor, 
office which 	Central Telegraph Office, 
employed. 	Panbazar, Ouwahati. 

particular for: As at (iii) above, 
service of 
notice, 

2, PARTICULARS OF THE RESPONDENTS: 

i) Name andor designation of the respondents: 

The Union of India - Represented 

by the Chief General Manager, 

Telecom, Assam Circle, 

S.R.Bora Lane, Ulubari, Giwahatj, 

The General ManagerTelephone), 

Kamrup, Guwahati, 

S.R.Bora Lane, Ulubari, (3uwahatj. 

ii) Office address of the respondents : AS above. 

iii) AddreSS for service of notice 	: As above. 

3. PARTICULARS OF THE ORDER AGAIT WHICH THIS 
APPLICION IS MADE:  

Non-consideration of the case of the applicant 

for grant of temporarystatus. 

contd.. , 4/. 
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JURISDICTION OP THE TRIBUNAL: 

The applicant declares that the Subject matter 

of the application is within the jurisdiction 

of this; Tribunal. 
\/) 

LIMITAT ION: 	/ 

The applicant further declares that the application 

is within the limitation prescribed by Section 21 

e 	

' 	the CAT Act,' 1985. 

FACrS OF THE C$E: 

lie 
That the applicant who is an Ats Graduate 

\\ 	was engaged as casual mazdoor on 26,2.1992 by the 

Chief Superintendent, Central Telegraph Office, 

'Guwahati.-l. He was posted at the Telecom Centr, 

Giwaheti Railway Station as Parash-.cumwaterman. 

The appointment was in pursuance ' of the instruc 

tiori cOntained in CGMT's letter No.RRFC.18/IE 

dated 23.12.92. 

That the applicant was regularly pe.rfor-

ming his duties Since the date of engagement 

and was regularly receiving his salaries as such 

casual mazdoor. It was on 30.9.97 when an order 

terminating the engagement of 22 mazdoors was 

issued. The order issued vide Memo No.STA-81/CL/ 

96-.97/18 dated 30.9.97 reads asfollows: 

	

- 	 contd..,5/_ 
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In pursuance of the Vigilarce Officer, 

0/0 the CGMT, Msam Circle, Guwahati, 

letter No,VIG/Assam/30(0)/10 dated 10,9•97 

and the GM, Telecom, KamrupTelecom District, 

Guwahati letter N6.G4/Kamrup/CON/96-97 dated 

- - 11,9.97, the following casual labourerS working 

in CTO/0S and T/cS of Telegraph activity area 

under GMT/Guwahati are hereby retrenched with 

effet from the afternoon of 30.9.97: 

1' Sri Dhaniram Deka 

2, Sri Champak Ta1ukd. 

Sri Sachin DaS, 	 - 

Sri Kulen Das, 

Sri SubhaS.h Barman. 

6, Sri Niranjan Malakar, 

7. Sri Sarjo Basfor. 

8, Sri Shantu Chakraborty. 

9. Sri Kame6wai Kardong. 	 - 

1 •........ 	 - 

) 	 12........,. 

3. 

14. Miss j(iran Kalita. 	 - 

• 	•.e....• 

16. .;....... 

• .•...•••.• 

1. ......... 

22, Madan Chandra Boro, 

contd,...6,/- 

• 	 Ck9' 
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A Copy of the order is annexed hereto 

and marked as Annexure-A. 

That after getting the retrenchment 

order one of the re trenched mazdoor Miss Kiran Kalita. 

filed an application u/s 19 of the CAT Act, 1985 which 

was registered and numbered as OA 230/97. In this 

plication a Stay order was passed on 3.10.97 by the 

Mon'ble Tribunal directing the respondents not to 

remove the applicant pursuant to the order dated 

30.9.97 until further orders already not given effect. to. 

A copy of the order is annexed hereto 

and marked as Annexure-B. 

iv) 	- That the order of the Tribunal although 

was not given effect to by the respondent authority 

maintaining that the termination order was already 

given effect to, but in case of other 21 persons no 

action was taken and they continued to work and the 

present applicant was one of them. . 

That in AuguSt, 1998 the other 21 ,persons 

were verbally threatened with retrenchment when 12 of 

/ 	them filed an applicatiofl.u/S 19 of the CAT Act, 1985 

before this Tribunal which was regitered and num.. 

bered as OA 112/98. In this application stay order 

was passed on 29.5.98 not to oust the applicants 

contcL..7/- 

0 
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therein. This time also the respondent authority 

did not issue formal order of retrenchment 'and 

the applicantS continued to work. 

vi) 	 That again in August, 1998, 12 applicantS 

moved the Hon'ble Tribunal filing another application 

which was registered and numbered CA 145/98. In this 

application, Stay order teas passed on 20.8.98 directing 

the respondent authority not to disengage the appli-

cantS and allow them to continue their workS. Since 

then the applicantS continued in their respective 

engagement. 

• A copy of the Stay order is annexed 

hereto and marked as nnexure-C. 

vii) 	That the Stay order having been passed 

on 29.5.98 in 0A112/98 the applicants were not 

allowed to resume their duties and when they moved 

again in CA 145/98 and stay order being passed on 

20.8.98 0  the order passed by the Tribunl wa not 

implemented by the respondent authorities. This CA 

145/98 was finally disposed of on 31.8.99 and in the 

final order it was directed that the applicants will 

fill individual representation stating their cases and 

the respondent authorities shall scrutjnise and examine 

their applications in consultation with records and 

contd...8/- 
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pass reasoned orders. It was further directed that 

until then the stay orders granted shall continue. 

viii) 	That the aplicantS in the meantime were 

allowed to resume their works on 18.11.98 on the basis 

of legal opinion received from the legal advisor, DOT 

under Memo No.113,O/LA/98 dated 9.10.98. The letter 

of the re-engagement was issued by the Divisional 

Engineer/cTO/Guwahati vide No.STA-S1/CL/9899/LOOSE/ 

05 dated 18.11.98. 

opies of the implementation letter, 

the legal opinion and the reengagement 

letter are annexed hereto and marked 

as Annexure-D, Dl and D2 respectively. 

j) 	That again on 29.6.2001 an order was 

passed by the respondent authority holding that the 

plicant5 did not fulfil the requisite criterion 
/ 

for confirment of temporary StatuS and as such they 

were not eligible for the saxne and accordingly they 

were disengaged from their respective engagements 

with effect from 31.7.2001. This order dated 29.6.2001 

was again impugned in OA No.273/2001 wherein the 

Honble Tribunal was pleased to paSS an interim order 

on 25.7.2001 suspending the operation of the order 

dated 29.6,2001. 

contd..,9/.. 

eW 
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That in this OA 273/2001, the respondent 

authority filed written Statement wherein it was contended 

that the applicants were reengaged on 18.11.98 after a 

break of about 13 monthS pursuant to the order dated 

29.5. 98 passed in OA 112/98. This bre&c period of 13 months 

could not be condoned as the power of condonation of such 

break in Service was restricted to 12 months as per 

circular No.269-3/92.STM dated 21.10.92 issued by the 

Telecom Directorate. 

/ 	That this original application No.273/2001 

• 	was finally heard and allowed vide order dated 7.3.2002 

holding inter alia that since the applicants were working 

under the respondents, their cases be considered syrnpa- 

thetica1ry for grant of temporarj Status. It is Stated 

herein this connection that it was not the case of the 

respondents that the applicants did not complete 240 days 

during their working periods. 
* 	 I 

A copy of the order is annexed hereto 

and marked as Annexure-E. 

That the applicants despite the so-.called 

break period was working under DE/CrO/Guwahati as under: 

• September, 1997 	- 22 days 	 -, 

October, 1997 	 26 days 

tecember, 1997 	 26 dayS 

January, 1998 	- 22 days. 
contd....10/- 
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March, 1998 

April, 1998 

May, 1998 

June, 1998 

- 20 days 

- 20 days., 

- 22 days. 

25 days. 

 

Copies of engagement certificates are 

annexed hereto and marked as Annexure-F series. 

xiii) 	That from the above it is evident that 

the break of 13 monthS which the respondent authority 

has shown is not true at least in the case of the 

applicant. As per the legal opinion(Annexure-D1), it 

can be seen that the order of disengagement was issued 

without giving 1 month notice or pay in lieu thereof 

is in violation of Section 25F of the Industrial 

Disputes Act, 1947. It will have to be presumed that 

the applicant had completed 240 days in any particular 

year. The applicant is working under the respondent 

authority till today. 

  

xiT). 	That the applicant begs to state that 

in OA 321/2000 the res -ondent áutbority while courrtering 

the claim of the applicant in that OA filed written 

Statement and in paza-5 of the Same it was Specifically 

admitted that 12 casual mazdoor werein continuous 

engagement on the basis of the order passed by the 

Hon'ble Tribunal. Now, therefore, the same respondent 

authorities are forbidden to set up a claim of any 

break in service for grant of temporary statuS. The 
- 
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Stand taken by the respondnt authorities is wholly 

contradictory and it cannot be a valid ground for 

/ non-conferment of te1Torary Status to the applicant. 

In fact, the applicant is eligible for his absorption 

as regular mazdoor in view of his long standing working 

experience under the respondents. 2kax -  

The applicant craves indulgence of this 

FIon'ble Tribunal to place the written 

statement filed by the respondent 

authority in OA 321/2000 at the time 

of hearing. 

xv) 	That the applicant begs to State that vc3e 

letter No.$TA_51/CC/96_97/04 dated 30.10.96 forwarded 

a list of 22 casual ffiabourers engaged in Telegraph 

activity area to the Ttt4/Guwahatl(Now, G4/Kamrup). In 

this letter, it was specificlly stated that casual 

	

V 	
labourers under serial No.1 tO 6 of Annexure-1 have 

been engaged to meet up the acute Shortage of Group-D 

Staff in CTO/T0 and TCS with effect from prior to 	V 

January, 1993. Now, their engagement havebeen confimied 

	

V  - 	with effect from 1.1.93 as per instruction contained 

vide CT/Qiwa letter No.PRFC18/RE dated 28.12.93 

and number TTUI-1/3/9596 dated 18.4.95. 

Copy of the said letter together with 

the list is enclosed hereto and marked 

as Annexure-F and Fl respectively. 

contd...12/_ 



• 	 12. 

That the applicant begs to state that his 

H 	engagement as a caSual mazdoor having been confirmed 

with effect from 1.1.93 and he having been in conti-. 

nuous engagement since then therr can be no reaSon 

• 	 whatsoever to deny him the conferment of temporary 

Status. It is Stated here that persons similarly Situa.. 

ted have by now attained the status of regular mazdoors. 

That the applicant asserts that there is no 

break of 13 months in the engagement of 'the applicant. 

VT) assuming any artificial break is there that is 

within the permiS5ibe limit of the respondent authority ' 
S 	 - 

tocondone for granting TSM Status to the applicant. 

7. 	' LEGAL GROUNDSs 

As per Annexure-F the engagement of the 

applicant waS confimed prior to 1.1.93 as casual 

mazdoor. Mow, there is no point in mud ordering his 

retrenchment and not granting temporary Status. 

5'  

Stay order not to dis-.engage the applicant 

• 	• 	was passed on 29,5.98 and on the basis of that stay 

order the respondent .authority cannot take the plea 

that his disengagement was given effect to on theface 

of repeated Stay order in OA 145/98 and in OA 273/2001 

and more particularly in view of the specific admission 

- 	 cotd....13/. 

I- 

- 	 - 	 g 



- 

13. 

in CA 323/200 that the applicant and 	Qthers were 

in continuous engagement after 30.9.97. 

• 	 8. RELIEF SOUGHT: 	- 

Under the circumstances the applicant prays: 

1) That he Shall be given temporary s tatus 

in view of his fulfilling the eligibility cr1- 
- teria; and 

ii) His engagement having 	been confirmed with 

effect from 1.1.93 his disengagement was 

illegal and after grant of temporary Status 

the applicant be absorbed as. a regular mazdoor 

along with the similarly situated persons with 

• all service benefit. 	- 

 INTERIM RELIEF: 

N I L 

 REMEDIES EXHAUSTED: 

The applicant declares that he has availed the 

remedjes available. 

 SUBJECT MATTER NOT PENDING BEFORE ANY OTHER COURT: 

That the subject matter regarding which this 

application has been made is not 	pending before 

contd,..14,/ 

/ 
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any Court or any other authority. 

12. 	PARTICULARS OF THE IPO: 

i) Number of IPO 	: 

 Name of issuing .PO  

 PU which payable 	: 

13. 	1ETAILED OF INDEX: 

An index in dupliate 	consisting of details 

) 

of 
C) 

documents to be relied upon is enclosed, 

14, 	LIST OP ENCLOSURES: 

 Termination,order dated 30.10.97; 

 Stay order passed in OA 230/97; 

 Stay order passed in OA 145/98; 

/ 	-iv) Letter of implementation of stay order 

v)- Legal opinion 

- vI) Order 	of reengagement 	 - 

vii) Order passed by the Tribunal in OA 213/2001: 

• 	 viii) Working certificates; and 

ix) Letter issued by the 	/cTO to T1/Kamrup 

dated 10,10.96. 

Verification.... 1 5!- 

/ 
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15. 	 - 

VRIPICATI.O 

I, Sri Niranjan Malakar working as Casual 

• 	• 	Mazdoor under CTO/Panbazar/Guwahati, the applicant above 

• 	 named do hereby verify that the statements made in 

par  ar phs •. 	1........................... 	•....... 

are true to my knowledge and those made in paragraphs 

• 

	

	 .. '. ''' 2.'. 	L . Y). being matters of reccr ds 
are true to my information derived therefrom which I 

believe to be true and the rest are my humble submission 

before this Hon'ble Tribunal. 

N044 ' 
SIG1TATUR 

Place' Guwahati. 	• 	 / 

Date: ____ 



AN<uI —, 
utp;irtmcilt of rj .LcorlluJIdc; Lioiw , 

Of ficc of the Div ision1 iiyiiicr,C r O.Cwztl. 

	

1O 	JTA.5 J/CU/9GY1/1fJ t: ( uwnh I 1. 	Uie 3t)-U-97 	ry 

In 	tULWz :f t1 	Viq i1mic of Iller 1, 0/0 thr (('t'F 

Guwuliti 1ettr flo.Viy/ASStH1/3O (D)/10 ULd. 
10-09-97 cnd the G.M.TleCOrn, Karnrup T1ccorn District, 
CUth3 Li l Lte r o I4/KinrUP/COU/99l il 11-9-97, th 

J()l1OW.1.flçJ CtI'13i r,Uolrt %4orkiflçJ •tn C'J'o/TO 	(. T/Cfl of 

T1grztph AcLtvity Area undr GMT/CUwOhati zu:e hercby 

	

rctrenchc1 2bcLøX 	jot with effect from the after- 

noon of 30-09-97., 

Sri Dhwitam Dcka 

	

• 	j2) " Ch3rnNlk T3lukclBr 
3) 	U 
	11achin Dis 

y4) 	" 	Kuici I)a 
,,)/ 5) 	I  Subbash uannafl 

C) 	11iraiiJ Un 

	

• 	7) " Sarju nfore 

IF 
" 	3IntU Cicr.orty 

9 	H 	Ici j 	 ti flhIlj 	 ,_•••) 
t 	lji• LIj 

11) " Kiran Ch: IJoro 
F3iJoy I3oro 

13) 	Ucbiu Ch: 1)oro 
_--14) N.Lu 1<.irmn 	aliti 

	

• 	15) Sri S;mjuy 3a.i 
Iir. U. has 
Sri 	OiI3I)J. •  NrWi j 

10) li  Uayan JyoLi Dutta 
19) 	" 	1)3nktJ I3ora, 

.J20) 	Ku3al flctJhiV 
l,21) 	" 	1 111,irgeswar Kalita 
.22) 	ii3u Ch I 1I30r0 

1. 

c S4AlD ) 

	

• 	 H 	I 	 Diviiori1 ErRjiuecr, 
C.T.O.GUw&lati-7U1001. 

Copy .  for •informutiol & xocouy cLion tol- 

1). Thn G 1 1Ticoin, KTD, UIubri, Cu liaLi-7(3l0u7 for infor- 

• ination w.r.t. 1ia lcttr CitC(& above. 
,.. 	 •cl,i 	iCtt}Q 

-YA11 I/cs of T . Os & T/C 
4 ) All 3DEs , cTo, G 
5) 'J'hC A • 0. ,CTO,(;ii 

	

) 	:1;', 	C:) 	I .  f 	'::: 	.; 	y- , 	J - 	J 	(:j gj 	n, 	•) ), ; j,,. J : I 

fl) tfl 	Clil r 	(i';c :t) , 	J'O ( (UrWti. 

9) 0/c 	 •: 	.: 

I / .11. 

t: • 1' 	'' •( 	I _j._7 I 	' 	1 

4 
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GUWUA TI DENhU:  

NO 0 

	

\<., 	 Appll)ntS) 

• 	 •• 	
.. 	 ... 	 .K?: 	. 	

Uo°P° s:rt(S) 

,. 	
Advoc'. to for thu Ppp1cint(3) 

	

dvoc:OtM 1u 	tht floLpOfldflt($) 

	

U r co Uu to 	 D t 	 COUrt O JO 

3 .1 0 .97 	1cn rd Mr U Mi lukar, 1ornec1 

c ounse 1 for the applicant. 

)\ppllcntion Jr, admitted. Mr 

A.KChouCIhury 1cirned Addi 

C ruce ivQs notice orl ,  behzif of  

nil the rccpondentt . NO formal 

not.ic€ nUOc.3 bci 3ent . 

LISt on 7.11 .97 or wrItten 

• 	 4 .•• . 	
, 	 LiLiLl(it't wid 	u'tiier 

Mt 	U 	fl Y 	1 
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interim order not, to rcjruovo hilt 
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tj)e zippl.tcant from her cnccgfl0nt: 
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t not to remove the Elpplic wit 
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- P H E S E N i 

THE HON 1 11-E JUSTiCE ShiU 	.flLY\H, V10ECI1fl1N 

THE lIiN' LE SHfII G,L..SPNCLY1NE, P1L(UEfl(P) 

For thc Appiicnt3 : 	J,Husin, Avnct. 

Fr 	

rl'7.0 

n dCflt3 ir.5.11, Sr,C.G,S.C.

8.98 	Mr I0FiusSaifl,learfled counsel appea 

ring on behalf of the applicants prays 

for aninteriia order. The grie'rance of 

j the applicant.S is that though they hEtve 

not yet been terminated from their engage-

men.s they have not been provided with 

any. work. Heard Mr sJii,leamed Sr.C.G 

S.Cf or the respondents also. On harin 

the counsel for the parties wo direct 

the: respondents not to disc ngge the 

applicants and allow them to continue 

their work. 

List on 7.9.98 for order. 
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(.NI'fAI, )\DN] N.J 'JltA'JjvJ .:TRIBUNAL 

(;iJ,IIA.j, 	131:I'1c:Ji 

• 	 Oi.cj;LnciJ. App.li.cui:i,on No. 273 olf 2001 

• : 	 Date o 	dec:is:L0H 	'JTh.is the 7th day o 	Narch, 2002. 

Hon'b.Le Mr. 3ustice ,DN.Chodhury,,Vjce-Chjrman 

Hon thio M 	I\ I Shrini, ienber (A) 

j4... 	
• Sri Karnewr Ki rdono (i.4(5 	• 

S/o !u pes.n r Ka rdcng / 
Vi.iiaqe-13uhaL- i / 

P.S. 	L'E1J.L)1DJzni:, 

JJLrict-Kunrup, /3sam & 9 Urs. 

'PPt I c. nt:; 

BY AdVOCUI:Q Ni. A.C. l3uiaqohij n, nd fir N. Borh 

--V CL3u- 

 The 	Un .on 	at 	md ia 	(Repiesen Led 
by 	the 	ScreLry, 	IJepartmerit 	of 
TeJCOmrnunjcaLjoi) 	 . 

 The 	Cha iriii 	CUjiNcjflcgjflg 	Direcor, 
- 

V.: 	'-'. 
Bh n- aL 	6 anchar 	LimiLed,  ... 	.• 

2 '- •".\ 
o 	n a we ri 	Lie w 	Dc I ri .t 

. .ho 	Ch irf 	(;enerai 	Nanacie i, 
Assern 	C.i.rc.1.e,, 	Te.coumunicit:jon, 

• 	I • Ii 	Ill 	J 	(1 	I 	/ 

&-: •\ • 
\ -. 	if 	• 	• i.; 	I; 	 I 	t 	I 

I.O.LeCOIII;Ilu[Ij(IL.jor) / 	J<.iuu:up 	
'• •.• 	'• Telecom 	Di.tricL, 	Guwahal:i-7. 

15. The 	IJjv1joii 	nqi fleer, 
Ccnti:a.L 	LoJ.eqraon 	0iI:i.ce, 
c; 	lie 	•- 3. 	 • 	• 	•, 	 • 

1 y1\dt7 oc r'it 	IlL 	A 	i)eb 	 r 	' 	C 	C 

• 	•, • 	 o 	R. 	. 	i. (0RAL 	• 

C[1UL)l1UI( .J. (v.0 

R e s p0 n cJ e n I: s 

Tilfi 	app.i:icaiit::; 	arc 	Len 	(10) 	in 	nu:nboi_ 	wlw 	•:c' 

s im.i 3. i ny s.. L uc Lcd . Leave -ie s accordi ncji y <jran ted upon Lh'w 

to 	opousc 	Lheli: 	(:ulJ;e 	b 	i 	Ai.nq.1•e 	appilCat Jun. 	Tue 

IQ 



Eppllcaults eai.1.i.cr also came before t h i s Tribunoi 	lor 

ii I t 	nit 	I I 	i I 	I 	H 	y 	ti ( 

• throuqh their Un.on'. -: 'In Lie said O.A. an interim order was 

pa'33ed on2Y * 5 - 199U di. red: ing bhk respondents not to roniov e 

the members ci: the Union fro service, Pursuant to that: 

interim order dated 29.5.1998 the appiicants;/erQ eJQd 

a id they .. con t :i.n ued to work t iii now. The said 0. A. was 

fi naJ J v d im py od o L C Ofl9 With otJioL t Qj1 31 B 199) by a 

L ornu on j ndqrn. it a ni ci aec by I he bu na I d cc L I Iicj I 

applicants., to file representatlon individually withIn a 

period of one month from date of receipt of that order and 

ii: suiIt r1'pi(uIlLOLiOIi5 CLO I..i.l.d, L)oIldCnL!.: WCrC.' 

d:i.recl:ed 	to 	scrnLin1ze 	and 	examine 	each 	case 	in 

consu.Lt:at::LOn with Lh'? records. It appears that 

their cases wire considered and by the impugned order dated 

29.6.200.1. it was communicated that the applicants did not 

the elicibility criteria as laid down in the Scheme 
.. 

•• 	, conf e mien ',: 01: temporary stat us. By the said order J. 
I - 

( 	

f. 	w1so informed that they were disengaged as casual 

labourer with effect from 31.7.2001, By .interin order doted 

2,'.7 .2001 	thc 	Iii.buiil 	suspended 	the 	opci:at:ion 	of 	LIIC 

I. nipuileci order dot ad 29. 	200 . 	
So the appi. ica ti ts ore 

virtual Iv woki ng , under Lho reondoni s 

2 	 ih e  r.00ndcnLs 5ubmlttedlts 'L1LLefl 	LLement 	.LIi 

Lhte ir t Lt en 	I Lemon L t he respoiidenLs took the pica t hot 

the appi jcnl S wei ( uo equlcn"ly ungaqud by Lho B L and 

Uiey• wei:e apCtinLeO in C0IILLiVCfltJ.Ofl ' ot the depart:flieflta.t. 

rules - it also staLed that as per order of the Tribunai 

do tech 29.5 ..1.99U passed iii O.A. No. 112/I998 app.l.icants WCL'e 

re-enqaqed on I U .1.1 . 1990 a ftc c a break of about th irtecu 

months. According to the respondents break in service 

Co ni t: d 
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exceeding 	twelve 	months 	•i.3 	not 	condonable 	in 	aii' 

c.i.rcumstaflC 	as per the c;ircular No. 
269-3/925TN dated 

21.10..1.992 .1 ssucd by :thQ Telecom DireCtorate, New Dci.h. 

3. 	heard Mr. AC.i3uracj,ohifl . , learned counsel. J:or the 

applicants and Mr. A .Deb Roy, learned Sr. C.G.S.C. for the 

L espundon 

4 	. 	Th:e Jespandents though in*the impugned order dated 

29.6.2001 stated that the applicants could not satlsJ:y the 

eligibility criteria as laid down in the Scheme but: 11 Wfl} 

nowhere ment ioned that the applicants did not: complete 4() 

days of service i. n any given year. whatever may be the 

reasons the applicants have' completOd 240 days of serv ice 

durflg 	ai.l those 	years. It: 	was 	also tted 	in Limo WrilAull 

statement that the applicants 	were disengaged from serViCe 

on 30.9.1997 but they, were re-engaged 	on 1.11.1 996  Al 

view Of the order passed by the Tribuna]. on 29.5 .J.998 in 

V , A No. :i.12/9L1. The documents, rocorred to inncxureA/] 0 

to the rjinder also speaks that the applicants 

i 
. 

ir rendered the 	servce continuou].y. In some of the 
,COSCS 

• L.,. 
aymmienLs 	;cre 	wade 	1:0 	the 	ap1:li.CL1Ii.5. Lh,rouyh 	privaL(.' 

Hr. 	
. contractor on the strength of pay order 	 t by 	h' 

icCOUflt5 OlLicci / CenLidi Teloghraph Uffce on Lhe ha3i oh 

CCI LI tciLC (J IV CII by the CIUC f SuerinLenen L, Con LL a] 

Te tl op oph Off c, GuwahaL 1 and 3n 	oro cases by the 3uU 

Divi ,ional 	nqin( cm 	r\td iii 	OfllO of Lh& CC 	b 	LIII JUtI)( 

I ' 
 ' Te.ecoiIm' b.:iccm: but payl ordr was psd by the Div isi 

OflO 

er. 	 . 

- 	 a .1 .1. 1: Ii o 	a c L sand c I C UjIlO to nec :3 	tO L :U a hey c 

we are of the view that the app.l.i.carits are working under 

the respondents and accordingly respondents are directed t 

Contd. 
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c 
tV 

con.1.tder 	Lhe 	cise 	01: 	the 	appi.icant3 	syiipathct i.c.Liy t. 

• . 	
,. 	grant 	o 	ernpoary 	status 	as 	per 	law. 	Bcore 	conci.udinq 

I. 	 -. 

/\ 	bob 	Roy, 	5. 	C 	( 	 S 	cnbnii LLd 	that 	the 	appi ican 	o 8 	- 

• 	 Sri 	Sachin. 	Das 	(153) 	is 	no 	longer alive and 	he has 	expired 

On 	1) 	' 	 OOi 	N 	C 	:agohiin , 	 ea mc 	cow 	r t h 

dppL) cdnL' 	submi LLCU 	thathI 	nar 	wrongl 	5110 	in 

application. 	He 	did 	not 	sign 	in 	the 	Vaklatnawo 	no  

pf 	
the applicant 	no.8 may be deleted. 

6. 	The 	application 	is 	allowed 	to 	the 	exLen 	ind.i.caLcH 

a b ove . 	There shall, 	however 	be no 	order as 	to 	co;:s. ct 
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Dpartmt Of Telecommunications , 

Office of the Chief Superintendent,C,T.0. Guwahati. 
No. STA -51/CL/96.97A04 	fltød at Guwahati, the 10.10.96. 
To, 	 I 
The Telecom listriot Manager, 
(P & A Section.), Kanrup Telecom lj..triot, 
Ulubari,Giwehsti-781007. 

(For attn. of Sri M.C. Druah,D.L(p&A) p1.) 

Subs Engagement of Casual Labour. 
Ref,5 Your lettOr No.TJ14/sgr - 179,196_97/1s5 dtd.25.9.96. 

A li.t of Cual Labour., engaged in the Telegraph Aotj -  V 
vity Area under KaniruP SSA is furnished below under eno1oed 

Annex*weI. 	 S 

• In view of the aàute e!rtage ofgroup Dstaff as furni.h11, 
belv ,only 22 Casual Labours have been engaged to run the 
smooth functioning of works of different units of Telegraph 
activity area under Kanrup s9A(('ro/4 T.0. 8 7 T/Cs.) 

i) T/Man(O/D) & tI/D),Getemen & Mi (Engg.) ...... 	t9,fr k± ehort,ge as per sanctioned strength. 

ii)T/Man(O/D) 8 (T/D)in T.O. Ulubari as per •..,. 
justification but not yet sanctioned. 

iii)RM(TFC) as per (,GM'F/Guwaheti letter No.TTUX 	 19 
1,3,95-6 dtd. 1 8 .4.95(copy enalosed) for 
7 Telecom Centreviz, I$.apur,Gh.Rly.$tatjon, 
Bcsrjhar, staKhilipara, I'anbazar, 8i Gauhati 	S  
High cOurt 8 

T.Os viz) Maligaon, Noonmatj &  

Ulubari. 	
Total 	- 1e3 	ft 

iv) ptioipated vacancy after training 8 1 posting 
of ('oup-D staff as phone Mechanic. .......... . 	 64 

All the 43 post 4roup D staff are lying vacant in this. 
Telegraph activity area under Kamrup SSA. 

In this conneotioh, it may be •t&ted that the CaSUal MaadoCs 
under 81. No. 1 to 6Iof *nnexure-I have been engaged to meet f: 
up the acute shortage of Gp.D staff in Cr0/Tm 8 PCi prior to 
Januy 0 93. Now, their engagement have been confirm v.e.f. 
01-01-9 as per instructions contained vjde C(4T/(uWahatL 1.tt.r 
No. RREC-IUiRE dtd. 23.12.95  and NO. T'ruI - 1,395 - 96 dtd, 
0.4.95 (Copies enclosed ). 	 -:. 	 1 

Casual Masdocre tinder Si. No. 7 to 22 of Anflexure ,I have 
: 

been engaged as per instructions of CCZ4T/Guwahati lett•r eited
1 

 
above to meet up the requiremeit of work load du• toa p$*aitj 
of Op-Ditaff. 

S I 
Apart from the above vacancies, another 64 posts against 

Group-'D are likely to b&.vaoflt after appointment of qualified 
tff for phone Meohniei. 

"certified that the minimum Casual. Mazdoors engaged in 
Cr0/TO 8 Ta of this Telegraph activity area under Kanrup 85.4 
essential for mnoothfunotioning of works of the unite. 

	

Enolo: 1) ltnexure-I. 	
Chief Superintendent, 

C.T.0. Guwehati -1. 	. 

'I,. 

	 A Kh&-X, — P ,  – 

.4. 



 

Govt. of India, 
Department of Te1ecaimunicati Ofls, 

Office of the (ief Superintendent, CTO, 

of Casual MazdoorsfLabOurs engaged in Telegraph 
XCórnriu- XDate of X Dete of X Engaged by 

nity. T birth 

ANNEE-I 

Guwthat.i 

 

i 

List 
rameTfhe sua1 

No. 

activity area of Kamrup_. 
P1ace of Engaged 
E3ngage)ent. 	against 

 

1 X_±_ 	2 	 1 34 	1 -  - - 5 

	

5 	1 	6 	1 	 7 	jL_8_ 	 9 

. Sri .phani ra1l Deka 	 00 24-9-67 	01-01-90  C.S. OTO, GH T/ C,Panbazar 	Farash-cunWMan Engaged as per 
iacpak Talukdar 	CC Oi-3-7i 	Oj-()5-90 	- do - 	T/C. borimati 	- do - 	instruciofls Of the 

" S8hi n Des 	 SC 30-4-61 	01-02-91 	- do - 	P.O. Mali gaon Night Guard 	CGM1/ I letter No. 
it KIilen Des 	 SC 013...72 	01.07.91 	- do - 	¶If C Dispur 	- do - 	RRPC-jWRE dtd. 

50 " Subhash Barman 	 CC 28-2-67 	j-j -9 	- do - 	T/ C IU.y. S tn. 	- do - 	23.12.92 & No. TTUI-j/ 
Niranjan Malakar 	SC 0111-71  2602-0 	- do 	/C kily. Stn. Farash-cuiz-WMan W96-96 dtd. 

" 4=ft Sarju Basfore 	SC 01-7-63 	21-93 	- do - 	P.O. NoonmaU. Safaiwala 	18/4/9 
" Santa  Chakraborty 	CC 01-5-73 	01-11- 93 	-dO - 	T/C Kahilipara WMan-im-1rash 	: do - 
" KatIeswar Kardong 	ST 01-10-69 0--93 SDE(E) l/D 	CTO Guwakie.ti 	Electri cal LabOur 	- do - 

100 " Birbal. Basfore 	 SC 08-11-75 01-12- 93 C.S.,CTO,GH T.O. Ulubari 	8afalwala 	 - dO - 
Kiron Cth. Boro 	 ST 29-9-73 	01-04-94 	- do - 	P/C Kahilipara Night Guard 	 - do - 

" Bijoy Boro 	 ST 25-8-71 	15-07-94 	- do - 	T.0.Msaci 	Per ash-cura-WMan 	- do - 

" Rabin (ii. Boro 	 ST 31-10'7  2 0 3--% 	- do - 	T/ C Di. spur 	 - do - 	 - do - 
irit.Kirart Kalita 	 CC 24-770 	16-7- 	- do - 	P.O. Mali gaon 	- do - 	 - do - 

15 • Sri aanj ay Saw 	 Oc 10-2-78 	01-03-96 	- do - 	T/ C Gil Hi gh COurt - do - 	 - do - 
16. " Ramont Medhi 	 CC 24-2-7 3 	01-08-96 	do 	T/C Borjhar ArT/Ta'.- do - 	 '- do - 
V. " Nayan Jyoti Dutta 	Oc 01-01-75  13-08-96 	- do - 	P/C Borjtiar Dep/T.- do - 	 - do - 

• 18. M. Musfika Sultana 	 CC 10-12-75 26-08-96 SDE(G,cT0 .  C.T.O.Guwahati As peon of SDE(G) 	do - 
i' Sri Jagat jh. Brahna 	ST 01-01-69 28-08-96 005 • , CT Q' Gil P.O. Mali gaon Delivery of Te1egrai & Tel. Bills. 
200 " Mohan Kr. Braha 	ST 23-9-77 	03-10-96 	- do - 	T. 0. Nooniati 	- do - 	 - do - 

210 " Pradip Bhuyan 	 OC 31-12-77 07.10-96 	- do - 	T.O. Ulubari 	- do - 	 - do - 

22. " Par3kaj BCV8 	 CC 01-01-77 	050896 	dO 	P.O. Assfli 	 do - 	 - do - 
-- 	 - 	 - 	 - 	 achivalaya. 

-- - 	 - 	 - 	- 	- 	 - 	 S- Illegible 	/10/ 96  
ef uperintendeflt NO. sTA51/C1/96-97104 	Dated at Guwahati, the 	 - 	 Ci 	- - - 

- 	 -- 
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.1 	 Jk 

CMITRAL 	SIRZLVE TRI i3UNAL 	 - 

limN Vfljf 	 UJAJiATI BENCh:: GUWAHATI 
Qu'ii Admiq6tottive 0 

2$AUG2W7 	
O . A. NC. 209 gj2202 

•*.$t:ltt 	flc* 
Slwi Niranjan Nalakar. 

-vs- 

Unionx of India & Ors. 

- And - 

In the matter of :: 

Written statement submitted by the 

respondents. 

The respondents beg to submit written stat eent 

as follows :: 

That 4th regard to para - 6(1) the respondents beg to 

state that the applicant and 21 other person were irregularly 

engaged by Cbief Supd. CTO, Guwahati 4thout authority and 

juisdiction and in defiance Of the ban on engagent of casual 

labourer. No selection procedure was adopted for the engagement 

Such irregular eniagernt does not have force of legal sanction 

and no lawful claim can accrue out of it. 

That with regard to para - 6(11) of CA the respondents 

beg to state that as the unlawf engagement of casual 

labourers by CS, CIV came to the notice of vigilance cell, 

instruction was issued for imr.ec1iate dis-engagement of the 

unjustified casual labourers. cordingly the CS CTO vide his - 

Order dated 30.09.97 disengaged the ( casual labourers w.e.f. 

an WN of 30.09.97. The engageint Came to an etid on 304 :.97. 

contd... .P/2 



T 
-2- 

That with regard t3 para - 6(iii) of 0.A., the 

respondents beg to state that the stay order td.03.10.97 

passed by flonible Tribunal in 0AN- 230A9aes net apply to the 

çpre sent applicant, as he was not a 	 OA. 

\ 

	

	
otherwise the interim order dated 29.95.98 passed by the Honeble 

fribunJ. in CA- 112/98 is that the applicant shall not be 

rexieve fror:i the service. Tine applicant who was one of the 

party in OA-112/98 was not in service after 30.09.97 and the 

retrendhient had been corplet before the issuance of the 

interim order. 

That with regard to para - 6(iv) of the 0.A. 2  the 

respondents beg to state that all the casual labourers 

iientined in the retrenc1aent order dtd.30.09.97 including 

the present applicant was retrenci2ent on the NN of 30.09.97 

They were not on engageznt w.e.f. 01.10.97. 

That with regard to para - 6(v) of 0.Aj the resp3ndeflts 

beg to state that as subnitted in above para the applicant and 

other casual labourers were retreuched on and w.e.. 30.09.97 

and they were not on job in Auust'1998.SinCe they had been 

retrenched in 9/97 there was no necessity for issuance of any 'xi' 

fresh retrenchient •rder. 

That with regard to para - 6'(vi) of 0.A., the 

respandents beg to state that the interim order ±Ja dated 

20.08.98 passed in CA N.1Lf5/98 is not implemented in respect 

f these who were net currently engagerAent as an the date 

S filling of the CA. 

con td...P/3 
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That with regard to  para - 6(vii) of 0.A, the 

respondents beg t state that as the applicant not in 

engageent the inteii 3rder was not iMplefler1table. At 

the relevant tire, the applicant was net under the &eat of dis-

encageiint. i- at.her he has been retrenched nearJ4 one year 

back and was out of bob since tken. 

That with regard to para - 6. (viii) of OA., the 

respondents beg ts state that the applicant was again engaged as 

casuaL:. labourer on and frori 18.11.98. This is a fresh engagei 

ient and cannot be counted as a continuation of earlier engage-

rient which endd on 30,09A97. 

That with regard to para - 6(ix) of 0.A., the 

respondents beg to state that the engagenient of casual 

labourer is an day to day requirement basis. The engageeent 

hews fran the need of labourer for perfornnce of unkilled 

GriDi duty which is occassional and/or internittent in nature. 

When the specific job for which a casual labourer was engaged 

coies to an end there is no justification for continued 

engagenent of labourer. The applicant was ouhat to be dis - 

engaged w.e.f. 31.07.2001. However, in compliance of the 

order dated 25.07.2001  passed in the OA 149.273101, the proposed 

disengagenent was kept an hold and the applicant was allswe to 

continue as a tereEary Jeasure. 

That with regard to para - 6(x) The respondents beg to 

state that the time gap between disengagenent on 30.09.97  and 

fresh eugagenent on 18,11.98  being  13  aantks, the sane cannot 

be treated as a continuous engenent for the purpose of 

counting the length of casual service. The intervening period is 

not condonable in any circunstances. 

contd.. .P/Lf 
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That with regard to para - (xi) of 0.A., the 

respondents beg to state ti -AttkM the CA 14o-273/2001 was 

contested by filing written state:ient. after hearing beth 

sides, the 1nsble Tribunal was pleased to pass the judgenent and 

order dated 07.03.2002 directing the respndet department to 

consider the case of the applicant syiathetiCallY. 

That with regard to para -6(xii) of 0, the respondents 

that as already subi.tted and also aditted by the applicant, 

he Was betrenciaed on 30.09.97 and engaged afresh on 18.11 .98. 

During the intervening period, the applicant was not engaged 

for any work. The respondents beg to deny the averment made in . 

para 6(xii) of the CA. The copy of the engagement certil'icate 

suod.tted by the applicant are false and fabricated. The 

such engagement certifcatsCaniSsUed Only by the in charge 

of the Telec01a Centre Gueahati Railway station. These officers 

were worng in other section. The totality of the certificates 

subitted by the applicant are false and fabricated. 

That with regard to para - 6(d.ii) of OA, the respondents 

beg to state tlaat this was a gap Of neariy 13 'ionths from k.* 

01.10.97 to 17.1 1  .98 during w1ich period the applicant was not 

engaged for any work. T.is constitute a break. The break is nitZ. 
- 

condonable in any circunstances. 

That wita regard to para v 6(xiv) of CA, tae 

respenc'.eots beg to state that the applicant was removed from 

casual service on 30.09.97 and thereafter he was net engaged 

for any work until 18.11.98. The period from 01.10.97 to 

17.11.98 during w1ich te applicant remained out of engaent 

constitute an uncondonable break. The present engageeut 

from 18.11.98 is net a continuation of earlier engagement which 

came to an end on 30 .09.97. 

csntd...P/ 
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i. 	Tat with regart to para - 6(x) of O.A., the 

resp)r1defltS beg to state that the Chief Supdt.C.T.O. has no 

authority or jux.sc1ictiefl to engage casual labourer. There 

is no sanctioned post of farash CLUI *an in Telegraph office 

of Telecom 03ntre. All civil pest in including Gr. iDs pest i 

governed by statutory requirement rules. En gementéf casual 

labourer is not an appointment to any post which is governed by 

statutory requirement Rules. 

That with regard to para - 6(xvi) of MM OA, the 

respondents beg to state that there is no such concept 

of cenfiriatiGn of casual labourer. A casual labourer is 

a casual labourer unless and until absrbed in the departrnt 

after observing the clue process of abshrbtion. 

That with regard to para - 6(xvii) or C.A., the 

resp$ndetts beg to state that there las been an uncondonable 

break of zre thEE 13 months from 01.10.97 to 17.11.98. As 

a result of the break the casual service rendered up to 30.09.9 

cannot be counted or the purpose eligibility for grant O 

ter&porary stku status.Cvekt ermn 	-cS kJe!tt £neOd 

V E a I F IC A T I 0 N. a... 



V E R I F I C A T I 0 N 

I, Shri 

 

RAP 	presently 

working as a 4T 'edv 7 	os,(-p)be dulpt autk•rised and 

coapetent to sign this verification, de }aereby seiely affiri 

and state that the stateitents nade in para f 	2, 5 	/6 /2, 

/4 4 /Jre true to my knowledge and belief, these made in 

para, 4 7 	(3 	 being matter of resQrs, are true 

y information derived terefom and rest are my humble 

siabzidssien before this Esnible Tribunal, I have net suppressed 

any iateril facts. 

And I sign this verification an this 	th day 

$ 2002. 

wT  

IF 

M 
( 

Th,  ',cw 	- 	.I 

£s*n Te4acP° cuc e1 

H 
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1*IARAT SANCHA R N!OAM LIMITED 
:' 4 	;'ernme,ii 	!"1ia Enlerprise) 

Oio t ,e General Manager, Kamrup District, 
Ulubari :: Guwahati-7. 

jO:-(;MT,'NGIcL-LU -2002 / 42 	Dadat GuwahatHhi 2-03.20Q21 

Sub:- Vercajc,ncon1,iijttces report 

A verification committee was constituted to examine and scrutinise 
the engagement particulars of the casual !abouets in consultation with records. 
The same committee has been revived by GM/KID/OH vide his office letter 
No:- GMT/ EST-179/ TSM/ 2000- 2001/ 187 dated 4-01-2002 to examine and 
scrutinise the working paticulars of the Casuai Labourers claimed to have worked 
under the jurisdiction of Kam.rup SSA. 

J'hc Comnittec Ci/t. of the following  

Sri W7 Patc(. Divisional Engineer ( ADMIN) 
Sri N.K. Da. Chief Accounts officer (Finance) 
Sri S.C.Ds ADT ( Legal), Ci:ce. ciic / Guwaht. 

The coInmuee has started functioning ' revcrilied various records relating 
to the payment :ici;! in respect of the Applicants OA NO: 273/2001 
(Sri Kameswar Kird-xng & Others). The onm -hUee after careful examination of 
the records found tha: the applicants in OA No 273/0 1 had completed 240 days 
or more in any calendar year prior o August 1998 but they were not in 
engagement on 01-O8-99. The findings ('f the committee in respect of each 
applicant of above OA are furnished in separate sheet. 

Considering the above facts and circums1ance 01 the case, and the guidelines of 
the" Grant of Temporary status and Regu1arisaon Scheme, I 989"of the DEPTT 
& other related letters issued from DOT/ND No:- 269-13/99-STN11 dated 1-9-1999 
& 269-20/2000-sr? 	dated 4-9-2000, the co'!unttee does not find any reason 
to grant them tenpoary status. 
The committee, threrfore does not recommend the applicants of the above case 

to grant temporary status 

A111 (I.ega/) 
C'irJc (,fJce 

C.A. 0,  
0/0 i/ic GIq 

I). E. (ADMN) 
U 11w GMT/K ID/OH 

Copy to:- ihe G! Fdc.i;tt1KamnipTekcon1 .)itrict for in1rnation please. 
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